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Hear Shri G.V,Mishra, learned counc-e 

for the licant an Shri A.M.13se, 1earrie 

Senior Stanjric Ooune1 for the Respondents. 

2he triev2nce of the ap1icant, as it 

apears -- rom the arurnents of oth the sies 

can li4 best sorted out in the followin! manner: 

The Respondents have nt sø far,  
regularised the eriod of 	 n 
of the ap1icant from 22.7199 
to 7.4.1999 after the suspensj, 
or1er was revoked ane the 
iscip1inary roceeing ver.-:, 

3 roppe, 

The aplicnt to sd,mit 
ap1jctjon for the perioc frori. 
R4,1999 to 17.10.1999, with 
Mejca1 Cercifjctes, if h 

sent on accountof i1lnes, 

In the above premises, we ire'- t:::' 

P ,es­n,', ents, to re'u1arie the perioâ of 

sispenslon from 22.7.199 to 7 . 4 e 1999, WitJ'T 

U 
	 2 cerio3 of 30(thirty) says from the date E 

recpjrt of coflies of this order an0 pav t L' 

acplicant salaries anii other alh.wances, 

ue an amissile guring this :erjo. .* 

ipplicant, on his çart shall su-1t, if 

notlay srritted, leave application in 

recriked form with supportinç meic..-

certificates, if he is applying for tneiciJ 

leve on the wrounel nf Illness. On receipt 

the leave aplicatin with supported document. 

frrr the applicnt, the Respondents shall, 

ithin a period f 30(thirty) days from 

te of receipt of leave app1ictI . :. 

k11Cflt, shall !rant leave 

ih2teveu I di:e and 2ssile, 	s levc 
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rrays 7c,.y withrawa1 o the relief souht v 

im 'it' 

	

	€ 	to order containee in 

the O.A. and seeks leave of this 

Triun1 to file a fre&h alicatin in the 

ttei. rante. 

rhis O.A. is isose. oi as above. 	
7. 

o costs 
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